
[ACT If, OF a9541 Press (Objectionable Matter) Amendment 35 
(b) after sub-section (4), the following sub-section shall be 

inserted, namely:- 
"(4A) In any inquiry under this seition, it is the duty 

of the jury to decide whether any newspaper, news-sheet, 
book or other document placed before it contains any 
objectionable matter and it is the duty of the Sessions Judge 
to decide whether there are sufficient grounds for making an 
order for the demanding of secvrity or for .directing any 
security which has been deposited or any part thereof to be 
forfeited to the Government or for directing further secu- 
rity to be deposited."; 

(c) In sub-section ( 5 ) ,  for the words and letters "the pro- 
visions of the said parts C, E and F shall apply to all inquiries 
under this section, and the provisions of the said part K shall 
apply to the preparation ,and revSsion of lists of jurors under 
this section", the words "the provisions of the said parts shall 
apply to inquiries under this section" shall be substituted. 

5. Amendment of section 23, Act LVI of 1951.-In section 23 of 
the principal Act, for the words and figures "Any person against 
whom an order is passed by a Sessions Judge under section 4, section 
5, section 7 or section 8 may, within sixty days of the date of such 
order, prefer an appeal to the High Court," the following shall be 
substituted, namely:- 

"The competent authority or any other person aggrieved by 
an order passed by a Sessions Judge under section 4, section 5, 
section 7 .or section 8 may, within sixty days of the date of such 
order, prefer an appeal to the High Court,". 

6. Amendment of section 29, Act LVI of 1951.-In section 29 of 
.the principal Act, in sub-section (2), the words "in the territories to 
which this Act extends" shall be inserted at the end. 

7, Repeal of Ordinance 4 of 1954.-The Press (Objectionable 
Matter) Amendment Ordinance, 1954 (4 of 1954) is hereby repealed. 
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[26th March, 19541 

An Act to impose upon the Barsi Light Railway Company, 
Limited, an obligation to make certain p 2ments to the 
Central Government. 

4 
WHEREAS upon the determination on the 31st day of December, 

1953, of the contract made on the 1st ,day of August, 1895, and all 3 i: 

I 9th r contracts supplemental thereto betwe,en the Secretary of State 
ih gouncil of India and the Barsi. Light Ra i lwe  Cbnipany, Limit&<, I 
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the Central Government will assume liability for all gratuities, or 
special contributions to the provident funds, and leave salaries of the 
employees of the said Company taken into employment by the ' 

Central Government in respect of the period of their service under 
the said Company; 

AND WHEREAS it #is necessary to impose upon the Barsi Light 
Railway Company, Limited; an obligation to make certain payments , 
to the Central Government in requital for the assumption of this 
liability; . 1 

I 
BE it enacted by Parliament as follows:- 

1. Short title and commencement.-(1) This Act may be called the 
Barsi Light Railway Company (.Transferred Liabilities) Act, 1954. 

(2) It shall be deemed to have come into force on the 31st day of' 
December, 19'53. 

I 
I 
! 

2. Dehition.-In this Act "the Company" means the Barsi Light 
Railway Company, Limited. 1 

3. Payment by Company to the Central Government.-The Com- 
pany shall pay to the Central Government out of its assets such sum 

' 1 
as on the 31st day of December, 1953, is sufficient to meet the payment 
of- 

- ! 

( a )  all amounts payable as gratuities or as special contribu- 
tions to provident funas, as the case may be, which, if the 
Company had continued to exist after the 31st day of December, 
1953, it would have paid on or after that day under the normal 
operation of its rules to its employees then in service if their 
services had been terminated on that day by the abolition of their 
appointments; and 

i ( b )  all amounts payable by way of leave salary for such 
pe6ods of leave as, if the Company had continued to exist after 

I 
I 

the 31st day of December, 1953, it would have sanctioned under 
the normal operation of its rules to its employees then in service 
if they had been permitted to proceed on leave on the 1st day 
of .January, 1954, with permission to retire on the expiry of that 
leave. 

4. Payments to employees out of money paid to Central Govern- 
i 

ment -The moneys paid to the Central Government under section 3 
shall be utilised by the Central Government to effect payment to I 

employees of the Company re-employed by the Central Government i 
of the amounts referred to in clause's ( a )  and ( b )  of section 3 in 

I 
1 

accordance with the principles prescribed in the rules of the Com- 
pany, or in the rules of the Central Government by which those 
rules may be replaced. 

5. Repeal of Ordinance 7 of 1953.-The Barsi Li,ght Railway 
Company (Transferred Liabilities) Ordinance, 1953 (7 of 1953) is 
hereby repealed. 


